IN THE CENTRAL ADMTITSTRATIVE TRIEUUAL, JATPUR BFIXCH, JAIFUR
. Dete of crder: 17.01.2001
OA No.176/1926
Tanga S3ah=i #/c Ehri Phoori Lel at present employed on the post of
Mzecn undsr IOW Bsndilni, Western Fzilwsy, Jaipur Division, Jaipur

.. Applicant

Vercsus

1. Unicn of Indis throuoh the Gensrel Mansoer, Westerp Pzilwzy,
Chr chgate, Murbei.

2. Divigicn2l Pailwsy Manzaer, Western Fsilwsy, Jsipur Divigion,
Jaipur

3. Sr. Divigiona]l Enginser (E), Western FReilway, Jeipur
Divigicn, Jaipur

4, Shri Smrei Mal, 350M, in the office of Tnspectcr of Works

(North) Jairur Wester Rzilwsy
.. Recrendent s

Mr.Shiv umer, ccunsel for the spplicent
Mr. P.G.Gupt2, Prowy counsel to Mr. S.E.Hesan, counsel for the
respcendent s
CORAM:

Hon'ble Mr. S.F.Agarwsl, Judicial Member

Hrn'ble Mr. A P.Mzmrath, Administretive Memter

Crder

Per Hen'kle Mr. G Agsrwel, Judiciz]l Memker

In this Oriainsl Applicstion the applicent melss following

preyers :-

i) to divect the vespendsnts bo release Re. 12,328/- withheld by
them sloncwith -interest.

ii)  to ~cneider the promcticon of the spplicsnt on the pest of

M.C.F. 2nd S.0.M. in the pay &tsls Fs. 1400-2300 with all

,,/”/”—7 copsecuent izl benefits.
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2. The lserned counsel for the applicsnt hsz stated Juring the
ccurge of sramentz that he wenbs to press only relief Uo.i) and
not the relief of yr'm|f1~n Fziny plural remedies. In view of the
submissicns made kefocre e, we are only taking up the relief for
revment of Re. 2,829/- s claimed by the applicznt. Fegarding the
claim of premction, the spplicent will be free to file 3 separate

OA, if =c advised.

3. It iz stated by the learnsd counsel for the app]1'= that he
hee filed representatjone kefore the Depsvtment, «opy of which is
anpnered ss Apn.Ad an? A5 with this OA, Lut these repre sentaticns
have npot been Jdecided/dispozsd of or, if decided, the sgame hes not
besn ccmmuni:afeﬂ to the apr&jcant.‘The lezrned counsel for the
applicant aless submits that zpplicent iz ready to file & fresh
lrrrcaantﬂfl'n for redrsssal of hiz arisvance regrading relezse of

emcunt of R=e. 12,828/-.

a4, In view of the submissicns mods Lkefore vs, we direct the

rezpondsnt 1.2 o decide the tvepresentaticn, if riled by the

applicant within sne minth from the dste °f psssing of thiz crder,

by 2 resscnzd and ereakingy cvrder within s pericd of twe months from

the dete of veozipt of the reprecenteticn. The applicent shall ke
2t likerty to approech the rx-rrz forum, if &> sdvized, in case he
feels sqmievad by the Jisposzl of such representstion.

5. With ths szkove Jirvectione, rthis Originsl 2Appliceticn is

Aispesed of with no crder as to costs.
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(A.F.NACRATH) { (S.F.AGREWAL)
Adm. Memkesr Judl .Membst



